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(d) and (e) As per the records in Directorate General of Mines Safety, request 
by trade unions regarding modern resources for security to be made available in 
mines has not been received by Directorate General of Mines Safety in recent past.

Labour code on industrial relations

731. SHRI T. RATHINAVEL: Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state:

(a)	 whether it is a fact that Government is considering to have Labour Code 
on industrial relations;

(b)	 whether it is also a fact that Government has completed all the formalities 
in this regard;

(c)	 whether it is also a fact that the Code on industrial relations is one of the 
initiatives of Government to subsume 44 labour laws into four broad codes; and

(d)	 whether it is also a fact that Industrial Code proposes to make retrenchment 
easier for firms employing upto 300 workers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND 
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (d) The Second National 
Commission on Labour which submitted its Report in 2002 had recommended that the 
existing Labour Laws should be broadly grouped into four or five Labour Codes on 
functional basis. Accordingly, the Ministry has taken steps for drafting four Labour 
Codes on Wages; Industrial Relations; Social Security and Welfare; and Safety and 
Working Conditions by simplifying, amalgamating and rationalizing the relevant 
provisions of the existing Central Labour Laws. The Code on Industrial Relations 
subsumes following three Labour Laws:-

(i)	 The Industrial Disputes Act, 1947,

(ii)	 The Trade Unions Act, 1926,

(iii)	The Industrial Employment (Standing Orders) Act, 1946.

The provisions of the Draft Labour Code on Industrial Relations Bill are still 
under consideration.

Lapses in workers' safety

732. SHRIMATI WANSUK SYIEM: Will the Minister of LABOUR AND 
EMPLOYMENT be pleased to state:

(a)	 whether, in the wake of recent accident, in the Rajmahal Open Cast Expansion 
Project in Jharkhand claiming 18 lives, the coal workers and the Directorate General 
of Mines Safety have raised concerns about lapses in workers’ safety;


